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PART I
LEGISLATIVE DEPARTMENT
Notification
The 22nd November, 1976

No. 46-Leg-/76.‘~The following  Act of the Legislature
of the State of Punjab received the assent of the President
of India on the 15th November, 1976, and is hereby published for general

information :—

Punjab Act No. 41 of 1976

THE PUNJAB CYCLE-RICKSHAWS (REGULATION OF
LICENCE) ACT, 1976

AN
ACT

to regulate the issue of licences in respect of cycle-rickshaws plying in any
municipal area in the State of Punjap.

BE it cnacted by the Legislature of the State of Punjab in the Twenty-
seventh Year of the Republic of India as follows :—

1. (I) This Act may be called the Punjab Cycle-Rickshaws (Regu- gﬂgrt title

lation of Licence) Act, 1976. commence-
ment.

) It shall come into force on such date and in such municipal area or gy
areas as the State Goveriment may by notification appoint and different dates 30 /7 7
may be appointed for different municipal areas. \m /

: : : Definition
2. Inthis Act, unless the context otherwise requires,— oS a}
(a) *‘cycle-rickshaw’’ means a three-wheeled cycle-rickshaw driven by %)1
manual labour and includes all its components and accessories; "
(b) ‘municipai area’’ means any area within the jurisdiction of a A -

municipal committee or notified area committee established under
any law for the time being in force ;

(c) *‘municipal authority’’ means and includes any authority of the
municipal committee or mnotified area committee established
under any law for the time being in force.
Licence fot

3. (I) Notwithstanding anything contained to the contrary in the cycfe.

Punjab Municipal Act, 1911, or any rule or order or bye-law made thereunder rickshaws.

orany other law for the time being in force, no Owner of a cycle_-nckshaw
shall be granted any licence in respect of his cycle-rickshaw nor his licence
shall be renewed by any municipal authority after the commencement of this
Act unless the cycle-rickshaw is to be plied by such owner himself.

.rickshaw granted or renewed
and revoked on the expiry of a
if it dogs not conform to the

_ (2) Every licence in respect of @ cycle
Prior to the commencement of this Act shall st
pe"qd_Of thirty days after such commencement
Provigions of” this Act.
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i ithstanding anything contained in this Act, a licence j
Exemption, 4. t('l'l) h{?t\::illlczll;l;jlgzy bc}él‘amcd tca widoworto a dls.ilble.d p.el‘S()g
rcspeclt.od~bcyc Lo-thnrp‘l‘son if this is the only source of her or his “Vt?hhood

toge',p;,f h zq:;; e it shall be lawful for the municipal authority to grang
g;livilnlg [l.l((::cﬂk(:c t(S) a person other than th: owner((;f the1 CyCle';ll::CiicSh?}W" glving
full particulars of the owner and the driver engaged to ply it wi photograpy

ofthe driver.

(2) A licence in respect of @ cycle-rickshaw mayals_octfc g};anteclilo'r FeNewey
by a municipal authority to an iastitution to b% plied throug a0y othy
person, ifth: institution has to ply it not for c;l}re llilto meegltshown Tequir.
ments of conveyance and transpostationand in such a clzlse 1t shal] b, lawgy
for th: municipal authority to grant a driving licence to _Eerson other thap
the owner of th: cycle-rickshaw giving fullpa_ruoulars of the owner and the
driver engaged to ply it with a photograph of thedriver. The body of S
cycle-rickshaw will be painted ycllow.

5. ()  Any person who is found to be in possession of a cy‘ﬂe‘rickshaw
without a licence conforming to the provisions of this Act or piieg O Causes
it to be plied by a person without a valid driver’s licence issued under any lag
for the time being in forcz or plies or causes to be plied a cyclz-rickshay ot
meant to be plied for hire without painting the body thereof in vellow shaj b
punishable with imprisonment which may extend to three months,

(2) Notwithtanding anything coatained to the contrary in the Code of
Criminal Procedure, 1973 (Act IT of 1974), an offence under this Act shal]
be cognizable.

Farfeiture. 6. (1) If any person is convicted of an offence under section 5, the Cougt

shalldeclare the cycle-rickshaw in respect whereof the offence ig Committed
to be forfeited to the State Government.

(2) If the owner of a cycle-rickshaw cannot be traced, the court before
whom the cycle-rickshaw is produced shall deciare it to be forfeited to the
State Government,

t m L
[I;]c;v[:grr (ﬁes. 7. (I) The State Government may by notification make rules for carry-

ing out the purposes of this Act.

(2) _ Every rule made under this section shall be laid as soon ag may be
after it is made before the House of State Legislature while it isin session
for a total period of ten days which may be comprised in one session orin two
Or more successive sessions and if, before the expiry of the session in which

be of no effect, as the case may be, so however, that any such modification
or anuulment shall be without prejudice to the validity of anything

Previously done under that rule.

e ———

S.S.KALHA,

Secretary to Government, Punjab,
Legislative Department.

26447LR (P) Govt, Press, Chd.



